403 Matters Under Rule 377

MR. DEPUTY-SPEAKER : Your con-
stituency should know that you have raised
this issue and so it should go on the radio.

oft v fag : s arfearded aad
fufreex #Y 3@ R ¥ gegaz w5 A

MR. DEPUTY-SPEAKER : Your con-
stituency should know that you have raised
it, and that is being done by the Govern-
ment.... But 1 will communicate your
views. :

{xI) Delay in crushing of sugarcane by
Igbalpur Sugar Factory, Saharanpur
and non-payment of arrears to

sugarcane growers.

oft sare fog : § o798 @EIEYT &
FHATAYT P FFed, &€ I«f § &0
2, ¥ geifaa wwer 939 § IS ARATE |
faed aq Wt 7z et Te & qUf AF
g s A oY | FOS TA FT W@ AT
¥ agrar v 911 #Y 5@ oEd F afu-
TEW FT HIASA! qIA § Jor4AT 91, AfEHA
FE FEEE T8 Y 751 AW A9 A ag
demmy e #) AT 9T QU Ag FT
mi¥ar | feara #5-98 faq wa &1 gurg
& forg arer wgar & | fwT W g1 %1 N g
agi gramar g |

AT T BITA 9T GIHIC q&ars ¥
& ¥, @ifs 73 Sy F gaw 9T UL
¥ | @B 9T AT g F1 fEEral
FOS Tad IF1a1 o T feergrar =g,
arfie fraral 1 wga faa g T szl
Y fararaTA A gAYy 9T 9% |

(xii) Inadequate facilities to stone-querry
labourers at Bhavnathpur.

ot 3T<o fro araw (waqwr) : fag ¥
faar genEa  TraEAES ¥ ®E 60-70
feaArMer g gaarage § FHQ @&
fafas Y 971 g ¥ @A Frawy
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gar§ 1T 3= & fary g1 wagd ®
HTH QAT § 98 ATAWqF I€I¢ AY Fav
It ST IEd A o 7 ot § o
FIEII A A g F w9 F N
freY s} & i gadt § o @R Az
areftor e1qET a1g & 9% § 0¥ T 9T
AfaF s wrEl ¥ g @ X E W
SFHTT AT AT g7 A7GT qfas qawaz
* SIFHT QT @ & NPT ¢ I as qar
garrarsr #Y il e § de T 9v% afeax
& fodY aegea & AFA |

qa: ¥ FTHIR Y @I &7 § srgerar
Fer f 3o aue squa F1 sfaeEa
ST &Y A1 AT AT qTE AU Y F faeg
F & 7 w11 Y e arfe @aTar &
36 aq AT W 3W gEE H AT SAdr w7y
aar argaT Q1 fF 3 Wt enare goF & Ara-
RC -

(xiii) Wrong depiction of Netaji Subhash
Chandra Bose in a film produced by
Granada T.V. of U.K. and demand

to ban its screening in India.

SHRI CHITTA BASU (Barasat) : Itis
learnt that Granada Television of U.K. has
recently produced a film on Netaji Subhash
Chandra Bose.

The film projects Netaji in a manner not
consistent with the objective evaluation of
the role he played in the history of the
freedom of the country. On the contrary,
it has depicted him in a distorted way.
Following the much-protested Gandhi Film
directed by Richard Attenborough, this
Granada film on Netaji, provides another
piece of evidence of reprchensible attitude
being harboured towards Netaji. This is an
affront against the nation itself,

According to the Netaji Rescarch Bureau,
Calcutta, the film does not contain any inter-
view from the close associates and colleagues

-of Netaji, but contains those which depict
him in much distorted manner.

I demand that the Government of India
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should lodge protest against this through
appropriate channel and ban the screening
of the film in India.

(xiv) Implementation of Palckar Award.

SHRI MOOL CHAND DAGA (Pali):
Sir, as a result of implementation of the
Palekar Award, the newspaper establish-
ments have terminated the services of part-
time journalists on various pretexts in order
to avoid payment of dues accruing to them
and thus avoided the implementation of the
Award. In view of this, all India Patrakar
Sansad, Delhi—a registered body have de-
manded suitable amendments in the Jour-
nalists and Ncwspaper Employees (Condi-
tions of Service and Miscellancous Provi-
sions) Act, 1955 to safeguard the interests
of part-time Journalists/Correspondents
working on ‘vocation’ or on ‘avocation’
basis. Suitable amendments are to be
‘brought about in Sec. 2, 4 and 5 of the Act
and insertion of a new section 16A. The
implementation of the Award should be
enforced.

(xv) Inadequate train facilitics to com-
muters travelling from Agra/
Mathura to New Delhi

»

SHR1 RAJESH KUMAR SINGH
(Ferozabad) : Sir, under Rule 3.71 want
to bring the following matter of public
importance.

Sir, the passengers travelling daily from
Agra or Mathura to New Delhi have been
facing much inconvenience because if they
want to leave Agra or Mathura in the
morning and rcturn the same evening, they
do not have properly-timed trains. Four
trains, namely, the Dehra Doon, the
Bombay Dadar, the Southern and the G.T.
Expresses leave Mathura between 2 A.M.
and 3-15 A.M. Then, after a gap of about
5 hours, two trains—the Paschim/Deluxc
Express from Mathura and the Qutub
Express from Agra via Mathura are available
for commuters. These commuters who
hold season tickets are not allowed to travel
on the Paschim/Deluxe Expresses. Hence,
the only train for both Agra and Mathura
commuters is the Qutub Express which
almost always runs late with the result that

people reaching Nizamuddin late in the
morning are left with very little time at
their disposal for attending to their business
at Delhi inasmuch as they have perforce to
return by the 505 PM Qutub Express.
Commuters arenot allowed to travel to
Mathura/Agra on the G.T. Express leaving
New Delhi at 705 PM.

1 would, therefore, request the Railway
Minister to either run a morning train from
Agra on the pattern of the Taj Express or
change the time of departure of the Delhi
bound Southern, Bombay Janata or Qutub
Express Trains to between 6 A.M. and 7
AM. from Mathura. Alternatively, or
until this is done the commuters may be
allowed to travel in the gencral compart-
ments of the Paschim/Deluxe Expresses.

15.00 hrs.

(xvi) Discrimination in giving special
allowance to Central Government
Employees of North Eastern
Region

SHRI AJOY BISWAS (Tripura West) :
The special conditions and peculiarities of
North-Eastern region forced the Central
Government Employees, Non-gazetted and
gazetted as well, to agitate from time to time
to realise special duty allowance to neutralise
the acute hardships they were facing. The
Central Governmeént, in response to those
representations and pleadings, appointed a
Review Committee under the chairmanship
of the Secretary, Department of Personnel
and A.R. The Committee has submitted
their review report some time back. Accord-
ingly, the justification for granting a special
allowance to the employees in the north-
eastern region has been accepted by the
Government in principle. But while taking
a decision, the Government decided to grant
special compensatory allowance only to
Class I officers in the region.

The discrimination in giving the special
allowance to Class I officers leaving the
other categories out of the purview of grant
of special allowance at 25% of pay subject
to a maximum of Rs. 400/- per mensem,
is most unjust, I, therfore, demand that
this Special Compensatory Allowance



